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Calling attention to
a matter

i

12 NOON,

CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE

THREATENED STRIKE BY EMPLOYEES OF
THE LIFE INSURANCE CORPORATINN OF
INDIA

sit farferet franie wqR (Wem 93w )
swemer AgIEw, weag Shaq farm &
aga & sfgwifal  qar weeasd
T gza W &Y gwEr &
A faa A&l Agi3a F1 a9 F amﬁ’cra
T |
THe MINISTER oF FINANCE (SHRri

T. T. KrisHNAMACHARI) : It is a long state-
ment. May 1 place it on the Table ?

MRr. CHAIRMAN : That will be better.
Would the House like it to be read ?

Surt D. THENGARI (Uttar Pradesh)
It shouid be read out.

=t faraga AaEwt  Sfear
(Aem w3m) av a7 9aF faee 3 F )

Surr A. D. MANI (Madhya Pradesh) :
It should be read out and then placed on
the Table.

Surt T. T. KRISHNAMACHARI : The
Life Insurance Corporation anncunced on
the 22nd February, 1965, the revision of
terms of Class 1 Officers, whereunder the
pay scales for all Class I Officers, except
the two top grades, were revised upwards.
The Dearness Allowance for the lower
category of Class 1 Officers were also en-
hanced to bring the total emoluments on
par with similar Central Government Class
1 Officers. In addition, House Rent Allow-
ance at the same rate as for Central Gov-
ernment Officers, has been sanctioned to J
these officers. Further in the case of pro- |
motions to the rank of Class I Officers the ;

J

emoluments drawn before promotion to
Class I, including Dearness
House Rent Allowance and the Bonus
equivalent, have been protected. These
benefits have been given retrospective effect |

Allowance,
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from the Ist April 1964, The Corpora-
tion is also finalising a scheme of medical
benefits to its officers and is also consider-
ing the question of giving them other faci-
lities  admissible to Government officers.

[N

Tt seems that without waiting for the an-
nouncement of the revised terms for Class
I Officers, the President of the Life Insur-
ance Corporation of India Class I Officers’
Association and the President of ths
National Federation of Insurance Field
Workers of India issued a joint statement to
the Press on the 19th  February 1965,
announcing their decision to launch
countrywide agitation on and from Ist
March 1965, including protest rallies, hun-
ger strikes and other stronger forms of agi-
tation, ‘

After the announcement of the revised
pay scales by the Corporation on the 22nd
February 1965, the two Presidents again
issued a Press Statement stating jnter alia
that both Class T and Class 1T Officers will
launch a joint line of agitation on an all-
India basis, demanding revision of salary
scales, annual cash bonuses, better incen-
tive, linking of Dearness Allowance to Con-
sumers’ Price Index, House Rent and medi-
cal benefits for officers and their families,
etc. :

The President of the Life Insurance Cor-
poration Class T Officers’ Association
addressed a letter to the Chairman of the
Corporation on the 25th February 1965
intimating that the Federation will launch
struggle for securing their demands by
what is termed as ‘Down with Tools’ tak-
ing effect from 9th March, 1965. The
Federation’s decision to call upon its mem-
bers to observe 24 hours’ mass fasting
from 2 P.M. on 6th March to 2 PM. on
the 7th March 1965, was also communi-
cated. Furthermore, the President of the
Association stated that he was satisfied that
the demands of Class IT Officers were very
fair and reasonable.

I would now give the House a brief
account of the Life Insurance Corporation’s
efforts in reagrd to meeting the demands of
the Class II Officers, that is, Develop-
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ment Officers. It was only less than one

year ago, on the 10th March 1964, that the |

Corporation concluded an agreement with
the Federation revising the pay scales,
dearness allowance and conveyance allow-
ance to Development Officers. The question
of procedure for granting increments was
left over for further discussions. In this
connection I should like to mention that
the Development Officers are engaged on
outdoor work. By the very nature of their
work, they have no office or any regular
office hours and the only way to judge
their work is by results in the light of cer-
tain standards or norms. The Corporation
feels that it would not be possible or pro-
per to grant them automatic increments
regardless of their performance. While dis-
cussions were going on between the Corpo-
ration and the representatives of the
Federation it was agreed that a Develop-
ment Officer would be given a chance to
explain his position before his increment is
withheld and would also be given the right
of appeal to the Zonal Manager. The ques-
tion about norms of work was left to be
taken up after the Federal Council meeting
on the 6th and 7th February 1965 at the
instance of the Federation's representatives
to enable them to consult their colleagues,
Notwithstanding this, the Federal Council
decided on automatic increments with effect
from 1st January 1965 and also on un-
conditional release of increments for the
year 1964 to all Development Officers.
After the Council meeting, the Federation
issued a circular stating that in case these
demands were not accepted by the Corpo-
ration the Federation would start an agita-
tion in March, which would inter alia
include ‘no new business’ programme. The
Corporation discussed the matter with the
Federation President on the 18th February
1965 and impressed on him the unreason-
ableness of the Federation’s demand for
unconditional grant of increments. It was
also impressed by the Corporation that the
contemplated agitation to be launched in
March 1965, particularly the ‘no new busi-
ness’ programme was obviously meant to
coerce the Corporation into accepting their
demands. The Corporation urged the Presi-
dent to consider dispassionately the sugges-
tions made to him.

The Corporation regrets that the Federa-

[RAJYA SABHA ]
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tion has decided to go on ‘no new business’
campaign, which is not only against the
interest of the institution which they are
serving bwt also against the interest
of the agents and the general public
who wish to go in for insurance protection.
The decision of the Life Insurance Corpo-
ration Class I Officers’ Association and the
National Federation of Insurance Field
Workers to launch agitation for redressal
the
Corporation has done all that it could to
meet the legitimate demands of the Class
Officers and the Development Officers is
unfortunate. The remuneration of the Life
Insurance Corporation Class I Officers is as
I stated already on par with Class T Offi-
cers of Government and the question of
giving them other facilities like medical
benefits, etc. is engaging the Corporation’s
attention. About Development Officers, the
utility of a Development Officer depends
entirely on the volume of business he is
able to bring to the Corporation. The
acceptance of the demand for automatic
increments without relating it to the per-
formance would not be in the interest of
the Corporation and its policy-holders.

In this context I would like to mention
that the Corporation’s renewal expense
ratio has to be within the statutory limit
of 15 per cent. prescribed vnder the Insur-
ance Act. Already on account of the agree-
ment between the Corporation and the
Class IIT and Class IV Employees’ Associa-
tion and the consequent additional cost in-
volved in implementing the agreement, the
renewal expense ratio during the year
1964-65 would go up to 13-64 per cent. and
to 14-27 per cent. in 1965-66. With the
revision of pay scales and the grant of
House Rent Allowance to Class [ Officers,
the renewal expenses ratio will be pushed
up further.

The House will appreciate that as envisag-
ed under the Statute, the Corporation has
to function on business principles and has,
therefore, to keep a continuous check on
the renewal expense ratio so that the statu-
tory limit is not exceeded. While I am sym-
pathetic towards the legitimate demands of
officers, I cannot but depreciate the agita-
tion, which is not only against the interest
of the institution which they are serving
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[ 8 MARCH

that the Federation would still see its way '

to resume discussions and give up this agi-
tation. I can assure the House that the Cor-
poration wants to be fair to its officers and
will do all that is possible to safeguard
their legitimate interests and aspirations
subject only to the paramount interest of
the Corporation and its policy-holders. I do
hope the Class I Officers and the Develop-
ment officers will reconsider their attitude
and call off the programme which they
have announced. On their part, Goveri-
ment while maintaining an attitude of sym-
pathy towards the genuine difficuliies and
grievances of the employees, will in the
event of the Class I officers and the Deve-
lopment officers implementing their  pro-
gramme of ‘Down with Tools’ or ‘No Naw
Business’ render all assistance to the mana-
vement to ensure that the normal work of
the Corporation and the interests of the
Policy-holders do not suffer.

In the end I might also menticn that a
new Chairman has taken charge only last
week. I earnestly hope that the Life Insur-
ance Corporation Class I Officers’ Associa-
tion and the National Federation of Field
Workers of India will give the new Chair-
man reasonable chance
amicable settlement, which would promote
not only the interests of the Class I and
Class II Officers but also the interests of
the Corporation and its policy-holders.

off fafraw femy w9 @ dey
WEIET, T 20 WT 1964 ¥ & fa=
A\ HEET FT AW AW I TAT
F FAT YTHIST FFAT | A Y TH-
AT Fi Afq & 7 A wEAr 7 v
F1 @7 fagaq gar iy g7 & 7l
& qgar PR fasme gam T 3/ a1
T & At F frw w1 e aEE
gaT—FAT WAl WRIET qdE A0 OFAT
F4r ?

Suri T. T. KRISHNAMACHARI : Sir, 1
have not got the figures before me but the
trend during 1964 shows that there may
have been a drop in business.

to arrive at an :
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AZIET, 1AV FF AFFTTAOF 0 T3 0 HTo
HFH FIAE | UF q ATTH 9
F o9 AfGFTU FEATT &, L HieT
afFae Fgema & 1 %ies snfeed &
Fuw g frramrfeat § S gero Ao o
F gav sfawifvat & Iax @ At g,
AT J1 3% &5 aifew ehmee faar
ST &, 7 fiaw fdms & arg wers
ST SIST 4T 8, 7 7% R fauu
Ft glaar & T § WX 7 gAEAE A
AT H AT Fi SAATATH( TEE, AHS
T glagr & 7€ § W T AN
ey St wivdi o fqam gem g 1 a1
T UF AT § IR G4t F0 § fw
g Wit Sfaq & o g & sty =nfad o
< a1 99 § 6 T8 ofF Wi eTe-wEe
farar o1 <7 g AR W T TR TgAET
ST@e?

Suri T. T. KRISHNAMACHARI : Sir,
the Corporation is being run by a Board
consisting of a Chairman and various ether
officers. So far it is not being run depart-
mentally by Government. The bhon. Mem-
ber will please forgive me if I say that the
premises of the question are a bit incorrect

too, There is of course the provision to

- and a number of factors

give annual increments to these Develop-
ment Officers provided their business is
good. Now these Development Officers
occupy a somewhat anomalous position for
this reason. They are not the people who
procure the business, nor are they the
officers who register the business and take
furiher action; they are in between the two
intervene and

" their increments are governed by them; and

their increment is subject to their getting
the agencies to increase the business, but
the other facilities which, I believe, under
the agreement that they had last year,
many of them have been conceded, but I
would not say anything more at the
moment. Therefore T feel that the hon.
Member’s question is not correct, nor is it
a primary responsibility of the Government
—Government only come in a secondary
way—and so far as I am concerned, T do
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not think Government have said anything

about the Development Officer’s remunera-
tion, though we feel it is quite correct that
where there are increments, the increments
are not automatic in the case of officers
whose work has to be evaluated, and
raturally their increments are subject (o
the evaluation of their work. )

=Y fawagw warenEs Siefear
SAT F o9 T 7 72 Famr x5
g7 wfafare foqres ox faae &8
IR F7T fF 9 AT g T
T 19T A AAT AET ) T T
avft aF 7z Ao fear fir s #19-
F-H7 Aforfeie fenrsm & faaar sy
AT F AT S g i@ aa ag & R
FWT S ST A ey 8Y 7L &
G qF g3AC qE Fy AW, FT TEIA
TE W 0, T4 qF TG qAGT A8l
ar ody feafg & 99 =9 FT o=AT

gEo gEAr & A AT ST AR wegd
T 31 ff ar 3% a¢ Wa frrr
wgt foar o7 w@r 7 Aed A, o #
g § ywriwa gar 2 fF fawr wet
B 7 3% 3o Afuwfai § ==
T &, g9 & &1-0F G |/, ar 39w 7471
&1 Fur wfoony faswar g 7

Surt T. T. KRISHNAMACHARI : T am
afraid again the hon. Member has not quite
correctly understood the position of Gov-
ernment in regard to this institution. This
institution is being managed by a Board
and there are only certain residvary powers
vesting in Government, and Government
do not exercise those powers without due
reasons, and I can tell, the hon. Member
might be interested to know, that T have
not met anybody, nor have I the intention
of meeting anybody. T say so because the
Chairman is there—he is in charge of the
position—and [ believe they had mentioned
to him that thev would meet him in Delhi.
and the Chairman has come over tc Delhi
in order to meet them this evening, and
¥ would defer my comments, if any I have

SABHA ]
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until the results of
known.

meeting tahes place,
their discussion are

Suri D, THENGARI : Sir, may 1 re-
fresh the memory of the hon. Finance
Minister because his statement suifers from
certain serious inaccuracies ? Regarding
annual increments, the Memorandum of
Settlement between the Life Insurance Cor-
poration and the National Federation of
Insurance Field Workers clearly states :

“N.F.IF.W.IL has been demanding that
the present system of appraisals should
be ended and Development Officers be
granted regular annual increments in the
time scale of pay. The Development
Officers have under certain appraisal for-

mulae developed the organisation of busi-
ness for the past eight years. The time
has now come when the introduction of
a regular annual increment in the time
scale of pay may be considered. The
L.IC. therefore agrees with N.FLFW.IL
that introduction of a regular annual
increment in the time scale of pay would
be feasible as it gives a sense of security
to Development Officers. Both sides agree
that a regular annual increment in the
time scale of pay should ultimately but
progressively result in greater efficiency
in developing business of L.L.C. on sound
and healthy lines,” etc.

Then in the monthly magazine of the
Life Insurance Corporation of India
“Yogakshema’ published from its Central
Office in the month of August 1964, there
is a speech by the Chairman of the L.1.C.
reported therein, and he has said on July
18, 1964.

Mr. CHAIRMAN : Mr. Thengari, if it
is a speech, it is bound to be long. So will
you please give the purport of what you
want to say ?

Surt D. THENGARI : Yes, Sir; in his
speech also he has admitted that the prin-
ciple of annual increments has already
been accepted by the LI.C. In a recent
letter from the L.1.C. to the Federation of
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Insurance Field Workers dated the 30th
January, 1965, it is stated : = g ’ ,
“As you are aware, the principle of

the time
the

regular annual increment in
scale of pay has been accepted by
Corporation.”

In view of this the statement by the hon.
Finance Minister is certainly incorrect and
there is no justification whatsoever for
denying regular annual increments to them.
Regarding the method of implementation it
has already been suggested that provision
No. 2 of sub-clause (2) of section 56 of
the Staff Regulations should be deleted, and
section 39 of the Staff Regulations should
be used, as it is used for purposes of
penalty, as a disciplinary action against all
employees. Secondly, the question of
house rent also was accepted, but it is not
being given. So are we to understand . . .

MR. CHAIRMAN : Everything has been

conceded, it seems., What is the trouble
about ?
!
Surl D. THENGARI: No, what we
want to say is. , . :
SHri A. B. VAJPAYEE: Not imple-

mented.

Surt D. THENGARI : What we want to
ask is: Is it a sort of loss of memory that
whatever had already been accepted is not
now being remembered by the Govern-
ment 2. It is all in black and white, parti-
cularly the principle of annual increments.
It has been accepted and yet now it is
being said by the hon. Finance Minister
that they are not in a position to do so; so
many agruments are being advanced . . .

not automatic; he gave the reasons.

Surt A. D, MANI : He does not accept
automation., -

Surt T. T. KRISHNAMACHARI : One
thing the hon. Member forgets ic this Of
course I might suffer from amnesia and 1 |

1
J
MRgr. CHAIRMAN : He said that it was i
|
|
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think the hon. Member also will do; when
he attains my age he may also probably
soffer from the same ailment. Now 1 do
not come in in this case, because I was not
a party to these discussions. I did not in-
fringe any agreement. I did not write any
letter to them and therefore there is noth-
ing incorrect in what I said. But may |
point out to the hon. Member that what
he says is right ? But still, the siandards
and norms for which these regular incre-
ments could be given were held over for
further discussion. The question is fixation
of the standards and norms; what are the
siandards to be fixed ? If a person does not
get increased business: should he get his
regular increments all the same ? that is
the question, Therefore it is a matter which
has to be qualified by the discussion that
is to take place to establish the standards
and norms, and as such there is no basic
inaccuracy in what T have said. I quite
agree that the hon. Member is extremely
well informed, may be the Life Insurance
Corporation officers have not briefed me
to the same extent and T have not done as
well as he. T hope my officers would bricf
me better in future.

Suri DAHYABHAI V. PATEL
(Gujarat) : Sir. in view of the Finance
Minister’s answer and in view of the fact
that there has recently been a change in
the Chairmanship and the new Chairman
has taken over recently, may T take it from
him that all the difficulties of the
cniployees will be reviewed and all their
sympatheti-
cally and an early settlement will be artived
at with the employees ?

Surt T. T. KRISHNAMACHARI: T
would like to assure hon. Members that
nohing would give me greater pleasure
than to see that there is amicable relaion-
ship between the management and the
employees and 1 have every confidence that
the officer who has taken charge will do his
level best to reach that very desirable end.

SHr1t DAHYABHAI V., PATEL : May [
ask one more question, Sir ?

MRr. CHAIRMAN : Yes.
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Surt DAHYABHAI V. PATEL : Ther: |
has been a feeling amongst certain cate- |
gories of senior officers that their case has |
not been reviewed. Will the Finance Minis-
ter recommend that their case also may be
reconsidered ? »

Suri T. T. KRISHNAMACHARI : They
can make a representation to the Chairman
or the Board, Sir, and it is for the Chair-
man or the Board to consider th: matter.
I have no knowledge of any such thing.
Maybe they have got a grievance of which
I am not cognisant.

Mgr. CHAIRMAN : Shri
Shri Sundar Mani Patel,
swamy, Shri Lokanath Misra, Shri I
Ciujral .

Ram Singh,
Shri Ruthna-
K.

SHri I. K. GUJRAL (Delhi) : Sir, time
and_again the issue has arisen here of the
relationship. between the Corporation, this
L.I.C. and the Government; and unfortu-
nately. every time the stand taken liere has
been that the Government should leave it
to the Corporation which is autonomous, I
would like to ask the hon. Minister through
you, Sir, whether after appointing the Board
of Directors which does not manage ths
affairs of the Corporation well and which }
tesults in dissatisfaction all round and |
which also results in a drop in business as i

has been said by the hon. Minister, in the

middle of 1964, and a stage has come |
when there is a proposal to completely ‘
close the Corporation, will the hon. Minis- l
ter consider, firstly, the possibility of re- \
convening the Board of Directors in such }
a way that it has on its represeniatives of l
the employees, as well as of the policy- |
holders so that it is more sensitive to the |
nceds of the time; and secondly, if he will

agree to referring the entire issue to an '
independent tribunal to determine and set- |
tle the issues once and for all ? !

Sart T. T. KRISHNAMACHARI:
Again T have the misfortune of having to
point out to the hon. Member that the pre-
mises of his question do not exist. I am
unable to give him any satisfactory answer
to the demand made and the Government
does not propose to do anything of that
sort.

[ RAJYA SABHA }

. Secondly it is for the Corporation to
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SHriMATI SHAKUNTALA PARANJPYE
(Nominated) : May I know how many
Development Officers were denied incre-
ment because they were not able to get
enough business and how many were given
the increment?

Sari T. T. KRISHNAMACHARI: 1|
would like to have notice, Sir.

Mr. CHAIRMAN : Mr. Kumaran, you
also want to ask a question? There is a
fong list of names here—of those who had
given notice of the question and I have
called all their names, But if further ques-
tions are necessary, you may ask.

SHrI P. K. KUMARAN (Andhrs Pra-
desh) : The hon. Minister completed his
Statement with the hope that there will be
a settlement since he has appointed a new
Chairman who has taken charge only last
week. May I know whether the previous
Chairman was subject to any handicap in
negotiating the issue with the persons con-
cerned ? Secondly, may I know what objec-
tion the Government has to calling the re-
presentatives of the Corporation, the re-
presentatives of the Employees’ Federa-
tion and the Government representatives at
a tripartite meeting to thrash out the issue ?

What is the Government’s objection to
that ?
Surt T. T. KRISHNAMACHARI: [t

does not follow that when a Chairman
vacates his office by flux of time that he
is responsible or that any adverse inference
can be drawn about his administration.
sit
down with these people and discuss the

matter.

PAPERS LAID ON THE TABLE

THE INDIAN AIRCRAFT (FIRST AMENDMENT)
RULES, 1965 AND EXPLANATORY NOTE
THEREON

THE MINISTER or CIVIL AVIATION
(SHRI N. KaNuNGo) : Sir, I beg to lay on



